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CENTRAL ADMINISTRATIVE TRIBUWNAL ALIAHABAD BENCH
ALLAHABAD

- R

Allshabad this the ™h day of January,1997.

Coram : Hon'ble Mr. S. Das Gupta, Administrative Memba)
Hon 'ble My, T. L. Verma, Judicial Member

Original| Application no, 838 of 1992.

Radhey Shyam Mamgain,

son of Sri Shyam lal Mamnain,

at present working as Record Supp lier,

(Opto Electronies Factory Raipur)

District Dehradun, tveee.. Applicant,
(THROUGH COWNSZL SRI SN SRIVASTAVA)

Versus

1. Union of India, through Secretary,
igtry of Defence, Govt, of India,

al Manager, Opto Electronics
rvy, Raipur, Dehradun,

epartmental Promotidm Ccommittee,
Elactronics Factory, Raipur, Dehradun

throwgh its Chairman,
te...0pPP, parties.

COWNSEL XRY KM, SADHNS SRIVASTAVA)

_O_R_D_E._R{Oral)
(By Hon, Mr. S. Das Gupta, Member-8)

This application has been filed under
19 of the Administrative Trihunals Act,1985

seaking| a direction to the Departmental Promotion

Committee not to recommend any person oOn any 9088

vacant post of Tracer in accordance with rules which

violatels the provision and Rules given in the




Bstabligh

Central

-2

ent and Administration Manual for the

ernment Officers. A further direction

sought is for preparation of separate seniority

list of the two f2eding cadres for promotion to

the post of Tracer and to fix (% quota for promction

to the Feeder grade of Record Supp lier,
2. The admitted position in thisg case is that
the applicant is a Record Supplier. For filling up

the post

of Tracer in the pay-scale of B,975-134C

the relevant S.,R.0( a copy of which is at Annaxure~A=3)

prascrib

¢ that failing transfer from equivalent post,

the post shall be filled by promotion of the incumbenty
of the post of Blue Printers and allied grades . k®

By a subsequent letter dated 26/30.4.1990(Annexure-ﬂu2)
it was ¢ ari?éd that the post of Record Supplier,

which hag been placed in the same scale of pay as
Blue Printers will also be a feeder grade for
promotion as Tracers.The applicant's case is that
there should be a quota prescribed for the two
Feeder grades viz. the Blue Printers and the Record
Supvlien and separate seniority lists for the two
cadres he maintained. He has relied on certain

instructions in the Egtab lishment and the Administration

Manual which allegedly provides that wha%ggr thers are
more than one feeder grades for promotion; the

persons in the feeder gradef should 'be arranged
spparate ly on the basis of their inter-se
seniority in the grades and thersafter the promotions
should be effected on the basis of the quota
prescribed for each cadre.

e,

'.l.ai.ll




3.

counter<a

both th
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The respondents have filed a detailed
ffidavit in which it has been stated that as

feeder grades are in the same scale of pay,

the comfjined seniority list is being prepsred

on the Hasis of their inter-~se seniority and promot ions

are being made to the post of Tracer on the basis of
such combined senbority list. It has been stated that
the applicant was promoted to the post of Record

Surplier on 20,12,1988 whereas Blue Printers in-?h-e

reiter-a

averment

5.

present f

for adjournmant ., Therefore, we heard the learned

counsel f

careful ly

6.
post of T
promotion
This fee

Supplier

brought out any rule before us which would make

it mandat

qualifieg

&

were 3all appointed on 6.1C.1988
» the applicant hag been placed at sr . No.a

id combined seniority list.

The applicant has filed a Re joinder-affidavit
ing his contention and denying the contrary

in the counter-affidavit,

Ween the case was called out none was

or the applicant nor there was any request

or the respondents and perused the record

The statutory rules for filling up the
racer very clearly stipulateg that the
shall be made from the feeder grades.
der grades have been identified as Record

pnd 8lue Printers, The applicant has not

ory to fix a quota when more than one grades

for the same promotional post, If ény quota

'Y
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is prescribed?no doubt separate seniority 11t should

he maintained for each ca:ire and thereafter promotion v
+o0 be made pased on the oyota prescribed for cach cadre.

Howaver, when no quota has been prescribed ang all

feeder gradas are in the same scale of pay, the only

reagonable hasis for promotion would be ot combined

b

e geniority list in which the jncunbents Of all the

o feaders qrapes would be pegﬁed on the basis of date

Cohe, e odolegy .
of holding the post, This 1s the o-Lae which has
peen adopted by yhe respondents and we find nothing
arbitrary dnd unreasonable in the same,
7. In view of the above, we are not satisfied
that any cBse has peen made for Our jnterference. The
* applicatiaon ijs dismissed. The parties shall bear their

own costs,

v

MEMBZR (J) MEMBERUA )

(Pandey)




